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Report of SEIAA. A.P submitted in compliance to Hon’ble NGT (SZ) order dated

02.08.2023 in E.A.No. 4 of 2023 in O.A.No. 187 of 2021

A case was registered in O.A.No. 187/2021, 152 of 2021, 53 of 2022 in Guntur
District & Chittoor District in the Hon’ble NGT against illegal sand mining.
In O.A No. 187/2021 the Mines & Geology Dept., is 2™ Respondent, SEIAA, A.P.

is 4™ Respondent.

In O.ANo.152 of 2021, the Mines & Geology Dept., is n Respondent,
A.P Pollution Control Board is 5™ Respondent.

In O.ANo.53 of 2022 the Mines & Geology Dept., is 2™ Respondent,
A.P.Pollution Control Board is 5™ Respondent, SEIAA, A.P. is 6 Respondent.

The Hon’ble NGT heard the matter and issued directions to SEIAA, A.P. vide
order dated. 23.03.2022 as follows:
“The operation should be stopped forthwith and project proponent may be

directed by SEIAA to obtain afresh Environmental Clearance before proceeding
further.”

In compliance with the orders of the Hon’ble NGT the SEIAA issued directions to

M/s. Jai Prakash Power Ventures Limited and Director of Mines & Geology,
Ibrahimpatnam, Vijayawada. The SEIAA,A.P. addressed A.P. Pollution Control
Board to take necessary action as per G.0.Ms.No.120, dated. 01.11.2018.

1t is to submit that the SEIAA,A.P. operates with a expert appraisal committee for
appraisal of project proposals and it has no monitoring functionaries for

monitoring the EC conditions.

As the SEIAA,A.P. has no monitoring functionaries, the MoEF&CC, Gol vide Ir.
dated:12.09.2017 requested the Govt of A.P. to identify suitable agency or
agencies for SEIAA, A.P. to monitor compliance of stipulated conditions in EC. In
turn the Govt. of A.P. issued G.O.MS.No.120 dated. 01.11.2018 notifying the A.P.
Pollution Control Board as the monitoring agency to monitor compliance with the
terms & conditions of EC granted by SEIAA, A.P. From the date of issue of
G.O.MS.No.120 the A.P. Pollution Control Board is acting as monitoring agency
for SEIAA,A.P. Till 2018 the Regional Office of the Ministry located at Chennai
was the monitoring authority for SEIAA, A.P.

Subsequently an E.A.No.4 of 2023 was filed pursuant to the order passed by this
Tribunal in O.A. No.187 of 2021 (SZ) alleging that the project proponents are



continuing with their work despite the order stating that all works should be
stopped forthwith . The SEIAA,A.P. is 4™ Respondent and the Mines & Geology
Dept., is 2" Respondent.

In persuasion of the Hon’ble NGT orders the SEIAA,A.P. vide letters / mails dated
24.04.2023, 25.04.2023, 18.05.2023, 13.06.2023 and 19.06.2023 requested
Director of Mines & Geology to take necessary action immediately as per the
Hon’ble NGT directions as the Mines & Geology Dept., is the Head of the
department for Mining. And also the SEIAA requested the Member Secretary,
A.P. Pollution Control Board vide letters / mails dated 25.05.2023, 13.06.2023,
19.06.2023 to verify the facts and to take necessary action as A.P.Pollution
Control Board is monitoring agency as per the G.0O.MS.No. 120 dated.01.11.2018.

After hearing the case the Hon’ble NGT in the matter of E.A.No.04 of 2023 in
O.A. 187 of 2021, vide order dated.02.08.2023 issued directions to SEIAA, A.P.
as follows:
“In this regard, we direct the SEIAA — Andhra Pradesh to file a
report whether after stop notice which was issued on 27.04.2023,
either the Respondents No. 19 & 20 herein or any other project
proponent was carrying on the mining activity in disobedience of the

order”.

In obedience to the Hon’ble NGT orders the SEIAA, A.P. vide letters dated
14.08.2023 & 18.08.2023 requested the Director of Mine & Geology Dept., &
vide letter dated 07.08.2023 requested the Member Secretary, A.P. Pollution
Control Board to verify the facts and furnish detailed report to SEIAA, A.P. so as
to submit the report to the Hon’ble NGT, Chennai, as A.P. Pollution Control
Board is monitoring agency to SEIAA,AP. as per G.0.MS.No.120
dated.01.11.2018.

The A.P. Pollution Control Board vide letter dated.30.08.2023 furnished the status
report along with an annexure on status of 110 sand reaches to SEIAA,A.P. to
submit to the Hon’ble NGT, informing that as per the status report of the Director
of Mines& Geology Dept., all the 110 sand reaches are non-working. Copy of the

letter of A.P.Pollution Control Board is enclosed.



e In obedience to the Hon’ble NGT order dated.02.08.2023 the status report on sand
reaches is humbly submitted to the Hon’ble NGT as furnished by A.P.Pollution
Control Board, as A.P.Pollution Control Board is monitoring agency for

SEIAA,A.P. as per G.O.MS.No.120 dated.01.11.2018.

Dr. P.V.Chalapathi Rao, .LF.S  Dr.Thatiparthi Byragi Reddy Sri P.Venkata Rami Reddy,
LLA.S, (Retired).

Special Secretary to Govt., Professor. Department of

Environment, Forests, Sciences Environmental Sciences,

and Technology Department, Andhra University,

Govt. of Andhra Pradesh & Visakhapatnam

Member Secretary,

SETAA,A.P.

Chairman, SEIAA,A.P

o | P G gy Y
Membel Seurel
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Annexure- |

File No.APPCB-13024/11/2023-LEGAL SEC-APPCB

ANDHRA PRADESH POLLUTION CONTROL BOARD
Dr. YSR Paryavaran Bhavan, APIIC Colony Road,
Gurunanak Colony, Autonagar, Vijayawada- 520007

Lr. No. APPCB/ Legal [11023/15/2023 ~ 3 Yy 30/08/2023

To,

The Member Secretary,

State Level Environment Impact Assessment Authority, A.P.,
A.P. Markfed, beside Dr. YSR Paryavaran Bhavan,

APIIC Colony Road, Gurunanak Colony,

Autonagar, Vijayawada- 520 007.

Sir,

Sub APPCB - Legal — Directions dt 24.04.2023 of SEIAA issued to the proponent to stop all

. semi-mechanized sand mining operations - Hon'ble NGT orders in E.A. No.04 of 2023 in

O.A. No.187 of 2021(SZ) dt 26.05.2023 and 02.08.2023 — Action Taken Report- Submitted-

Reg.

Ref: 1. The Hon'ble NGT order dt 23.03.2023 in 0.A.N0s.152/2021 & 53/2022 and 187/2021.

2. SEIAA Order No. SEIAA/AP/MIN/Sand/Directions issued/2021-27, dt.24.04.2023.

3. The Hon'ble NGT order in E.A.04 of 2023 in Q.A. No.187 of 2021(S2), dated

26.05.2023.

. SEIAA Lr. No SEIAA/AP/MIN/sand/Directions issued/2021 — 66 dt 13.06.2023

5. Lr. No. APPCB/ Legal /11023/15/2023 dt. 26.06.2023

6. The Hon'ble NGT order in E.A.04 of 2023(SZ) in Q.A. No.187 of 2021(52), dated
02.08.2023.

7. SEIAA Lr. No SEIAA/AP/MIN/Sand/Directions issued/2021~ 113 dt. 07.08.2023

8. T.0. addressed to the Director of Mines & Geology Dept, Govt. of A.P., Lr. No, APPCB/
Legal /11023/15/2023- 291, dt. 08.08.2023

9. SEIAA Lr. No SEIAA/AP/MIN/Sand/Directions issued/2021~ 131 dt. 14.08.2023

10.7.0 .addressed to the Director of Mines & Geology Dept, Gowvt. of A.P., Lr. No. APPCB/
Legal /11023/15/2023- 291, dt. 16.08.2023

11.T.0 addressed to the Special Chief Secretary to Government, Mines & Geology Dept.,
Govt. of A.P., Lr. No. APPCB/ Legal /11023/15/2023- 291, dt. 22.08.2023.

12.Letter No. 12712/Sand-152 of 2021 (S2)/2021, dt. 24.08.2023 from Director of Mines &
Geology Department.

13.7.0 Lr. No. APPCB/ Legal /11023/15/2023-, dt, 25.08.2023

*kk

&

With reference to the above, it is to inform that the State Level Environment Impact
Assessment Authority (SEIAA) requested the A.P. Pollution Control Board to verify the facts
and furnish detailed report so as to submit the Action Taken Report to the Hon’ble NGT,
Chennai to avoid legal complications in the matters of E.A. No.04 of 2023 in O.A. No.187 of
2021(SZ) as per the Hon'ble NGT orders dt. 26.05.2023 and 02.08.2023. The APPCB
requested the Director of Mines & Geology Department, Govt. of A.P., to furnish detailed



File No.APPCB-13024/11/2023-LEGAL SEC-APPCB

status report in the matter urgently for filing of Action Taken Report by SEIAA.

In this regard, the Director of Mines & Geology Dept., Govt. of A.P in the ref 121
furnished the status of 110 Nos. of sand reaches. As per the Status report of Director of
Mines & Geology Dept, all the 110 sand reaches are non-working. The Annexure on status
of 110 sand reaches is enclosed as submitted by DMG.

This is for information and further necessary action.

Yours faithfully,
Encl: Copy of ref 121" & Sreedhar las

MEMBER SECRETARY

Signed by B Sreedhar las
Date: 30-08-2023 10:17:35 6
Reason: Approved



GOVERNM ENT OF ANDHRA PRADESH
DEPAF{TMENT OF MINES & GEOLOGY IBRAHIMPATNAM

‘Letter N-o.._-12?212}5@,;3.;}@_:1.53,gﬁ,;Z-Q2;.1'{_32,),{20.251 S I_‘}a‘te‘:‘ 24.08.2023
V G Venkata Reddy, ' i o § _,The Member Secretary, APPCB, AP,
Director of Mmes & Geology, < VSR Paryavaran ‘Bhavan,
5"8&.6™ Floor, Block =B, . APIIC Colony Road,

Anjaneya Towers, Ibrahlmpatnam, ; _,,Gurunanak Coiony, Autonagar,
Vijayawada, Knshna DlStl’iCt iR Vgayawada 520007 R
Sing. -

Suby Mmes & Mmerals - Sand APPCB AP - Dcrectlons dt 24, 04 2023

of SEIAA issued to the: propanent & Dlrector Mines & Geology to
stop all sami mechamzed ‘sand: mmg operations: — Hon'ble NGT
order- in E.A, ‘No,04 of 20237in"0.A. -No.187 of 2021(32) dt
26.05; 2023 Compllance status report - Submitted - Reg.

Ref -‘1. ‘Lr. No, APPCB/Legal/:L1023/15!2023 189; dt 26.06.2023

'-from APPCB, Mijayawada.

2. Lr. No. APPCB/’Legalfl1023f15/2023 -306, dt 18.08.2023

- from APPCB, Vijayawada.

3. Letter:No. SEIAA!AP/MIN/Sand/mrectrons issued/2021-131,
‘dated 14.08.2023 from. SEIAA, AP,

4. ‘This “office’ Memo No, 12712/8and 152 of 2021(Sz)/2021,
dated 17 08 2023 addressed to-all Dastrlct Mines & Geology
Ofﬁcers in'the state.

5, This cffice-Letter NG.. 12712/Sand-152-0£2021(S2)/2021 gt

22.08. 2023 addressec! to the SEIAA AP

ook

I'invite kind attention-to the- subjac:t and- references cited. Through the
references 1% & 27 c:ted the Andhra Pradesh Pollution Control Board,
Vijayawada. has mformed ‘that ‘the Hon'ble - NGT Chennai vide order dt
02.08.2023 issued: Foilowmg dtrectlcms m E.A. No.04 of 2023(52) in O.A.
No.187 of 2021(52):

"1, Inthis regard we direct the SEIAA«Andhra Pradesh to

file & report whether after their stop notice which was issued

on 27. 04. 2023 -either the' Respona’ents No.19 & 20 herein
or any other prqgect proponent was carrying on the mining

'actzwfy in disobedience of the order,

2. We once again make it very. clear that unless otherwise
freshr EC is obtained by the pro,rect proponents from the
SEIAA -~ Andhra Pradesh ‘mining -operations cannot be
proceeded with”,

Further, APPCB, Vijayawada has requested to furnish detailed status
report in the matter including above points 1 & 2 urgently without fail, for
filing of action taken: report: by SEIAA m the Hon'bfe NGT, Chennal to avoid
legai c:ompllcat:ons



Through the reference 3 cited, the SEIAA AP has requested the
Director of Mines & Geology to verify the: facts and inform the field status of
110 Nos of sand reaches immediately.

Accordingly, this office vide reference 4™ cited directed all the District -
‘Mines & Geology officers concerned in the state to submit field. status repmrts
of 110 Nos of sand. rear:hes in thesr respectwe Jurxsdlctlons as. per ‘the list
furnished by the SEIAA AP,

In this regard, the District Mines & Geology offi'cer‘s'cohcerned have
inspected sand reaches in: their respective jurisdictions and reported that-all
the sand reaches having EC for semi-mechanized mining are nor-working.

The list showing the status of each of 110 Nos sand reaches is
herewith enclosed for taking. further necessary ac:tlon ‘

The above information is also ”_'s:u-bmittec}-;_ to the fSEIAA,_ AP vide
reference 5 cited.

| . SRR B Yours faithfully.
Encl: Annexure ‘ : 8d/-V.G. Venkata Reddy
Director of Mmes & Geology

Copy submitted to the Spl. Chief Secretary to Govt., AP, Industries &
Commerce (Mines) Departmant Room ‘No. 1()1 Secon.d Block, AP
Secretariat, Velagapudi.

,//Attested'//

fi .f‘
‘ T e

of M‘nes &“Geology



“Annexure

Status of 110 Nos Sand Reaches

Ha

5, i P A ‘ 5 ' Status of the reach reported by
e District Name of the office} : Name of .t.he- R‘each‘ DM&GO
1 Srikaku‘laml _ .A'mﬁa'iilavaiasa : Non working
2 ‘Srikakuia'm_ Dsmpaka {4 20 Ha.,} Non working
3 Srik#ku:iérﬁ Gopalapenta Non working
4 Srikakulam | i : =!.L‘(kalam Non wolr.'king
: DMGO, Srikakulam = 7 e . :
5 Srikakulam ) Purushothapuram-I (4.82Ha.,) Non working
6 ,Srikakuiam ) 1 Purushothapuram 2 {4 62Ha.,), Non working
7 Sri}:cakqlam Muddadapeta Non warking
8 Srikakulam & .v.enkataparam Norn Worléng
- ECissued for manual method mining
i vide order
. T s ) . nQSE,!AA/A‘P]KKQ]M!N{I2/2OZZ{4746/
4 Ebnade COVAUANKNZORE 1 5662382034 datei 13.01.2023, ne
CE ‘ excavation and transportation
- observed-at.the time of inspection.
EC Issued for manual method mining
‘ ‘ ‘vide arder
: P A ;s »SEJAA[AF/KKD/MINf12f2022f4749} 3
. DM&GO, Kakinada | lanka/2023- N
WY Kakigads ) ’ e el | 207.198204.13 dated 18.01.2023, no
' excavation and transpartat:nn
observed at the fime of inspection.
EC issued for manial method mining
/ vide order
: o IS G no. SEJWAP/KKD/M}N}IZ{202214754,’
g, hoktada Pl 200de2 | '207.228204.15 dated 18.01.2023, no
excavation and transportation
obsérved at the time of inspection,
12 Konaseema : .:Tatapudifzoz.l'_»# Non working
A3 Konaseama -l(.apiiksWarapuram!lOZé-—ﬁ Non working
14 i{unasegma DM.GO‘,' : ,Kapi’ieswarapuram/mzzﬁ Non.working
15 Konaseema Amalapupam -ALAMURU/2022-10 Non working
16 | Konaseema - Sompalli/2022-12 Non.working
17 |  Konaseema Y.V.PALEM/2022-13 Non working’
18 |  East Godavari Mukkamalaﬁ : Non warking
| : P dreach 3.00
19 '| East Godavari Rajamahendrav_ara \legeswarap ura:; Sand reach 3.00 | Mon working
; ” e i
20 Y ol Vageswarapuram Sand Reach 4.98- . Non working




'. NS = District -Name:ofl the office Name of the Reach . R “Fth;::;';hge‘mmd by -
21 Eluru DMGO, Eluru | 1BRAHIMPETA GANAPAVARAM Non working.
22 | NTRDistrict ' Ganlathkur-3. Non working
23 | NTRDistrlct . c Kasarabada -1 in'n'wi.v'Qrkir;g ‘
24 NTR Dfsfcrl;t Kasarsbada - 2 ﬁbn_wqu-ing
25 NTR District Pendyala - 2 Non working
26 | NTR District ‘PENUGANCHIPROLU -1 “Non working

27 | NTRDistrict  Penuganchiprolu -2 Non working.
28 NTR District | ‘?éiékun'uru =1 Non'werking
29 NTR District ‘finkkunuru -2 Non working

30 | NTRDistrict - Pokkunuru -3 Non wrking
31 NTR District Vemullapalli - 1 Non wor’kfr?g :
32 NTR: District ‘Vemul‘apalli -2 Non working
33 NTR District lVenganayakuhipalém <1 Nr:»nl‘ worl‘{iné
34 NTR District ' DMGO, Allufupadu -1 _ .ij wcrk!ng

35 | NTRDistier | Viavawada Chevitikally - 1 Non working
36 | NTRDistrict. Eturu-1 Non w-qﬂc}ng
37 | NTR District Ganiathkury - 1 _an- working
38 NTR District u@_aniathquu «2 Ncn-wqulng
391 NTR blstric‘t Ganlathkuru -3 Non working
40 NTR-District Ir:l_l_)UG UPALLLL : Non working
41 ‘ NTR District Kanniveedu - 1. Non working
42 NTR Disfri‘ct -‘Ku:niki'n_a.pad_;.l -1 Non warking

| 43| NTRDistrict Malkapuram - 1 -;(:o.n' working

| 4a NTR District 'Pegdya[};; 1 Non working
45 | NTR District . Sepag_apa_du_—i_ Non ?.for:ki:ng
46 NTR District Senagap_ad'u «2 Non '\korking

| a7 NTR District ‘Ustepalli -1 Non wv‘urking‘ |
48 Guntur Ann'avaram..‘i' Non working
49 Guntur " Bommuvanipalem'12 Non working
50 Guntur ) Bﬁm-muvéhipafem 14 Non'working
51 Guntur DMGQ, Guntur : Bommivanipalem 15 Neon working

[®



Status of the reach reported by

NSC-}— Dism’& Na:ﬁe_nf t[»,e.gfﬁ;% . Name of the Reach. DMEGO
52 Guntur Vaitaﬁhap;;ram 4 Non working
53 Guntur . ‘u’éérfahal‘em 2 Non working,
54 | Guntur : : 7,.5qﬁir'puvanipa§e'm 13 Non waorking
55 Bapatla DMGO, Bapatla '  Potharianka & Non warking
56 Palnaduy e .Vykunta_puram 4 Non working
57 Palnadu * -<Pondugala Na‘n‘wqr'king
58, Painadu o Ambadipudi 6 Non working
sg Palnadu Ambadipudi 7 Non working
60 Palnadu Nari::fa%pet Ambadipudi 8 : Non working
61 Palnadu Kenuru 8 Non warking
62 Pa(nadt's ; ; _Kpéur_ug NDn—Woi'king
63 Palnadu ‘fAr‘r}.aravathi 6 Non working
64 Palnadu . -. "ﬂ‘f‘ykﬁntra.puram‘B N'ora.worki.ng
65 | SPSRNellore. | DMGO, Nellore .| j\f_fRiJ_\/jURu.-it_n Non working
66 | _ .Kurnpﬁl L . l Marél'i-ji ) Non working
67 | Kurnool ' ‘Gt.i_dikémbali.-_l Mon working
68 Kﬁr-ﬁodi : o ] : _Naéa!’adihne Non woi"king
. DMGQ, Kurnool e S —
69 Kurnool : : -G.Q‘dikamb‘alé- i Non warking
70 Kurnool ; ‘Maraii-ll Non wﬁ-rking
¥ Kurnool ~ GUDIKAMBALI - 1l Noh working
72 Ahan_;apurl 5 ? Jﬁpjii}_armpalfi i ‘ Non.working
73 Anantapur DM&GO, P}gdg{a‘_papgur#- Non working
74 Anan‘tafpur Anantapuram ! V'epka.ra.ﬂl‘él_‘—ill Non‘.w_or'kin.g
75 Anantapur Nitturu Non working
76 Sfi'Sai;ya Sai -DMGO, . 'Kc;pl}:genahaili “'Noniworking
'77 Sré_:sat'ya Sai _- , Fapathy. Thumukunta Non wufking
78 Chittoor ANAGALLU1 Nen working
79 Chittoor | VAVILTHOTA Non working
80 |  Chittoor i'ﬂu'tht_zkgr-d & ) Nan working
81 Chittoor . | KOTRAKONA-1 & NANDANOOR Non working
82 | Chittoor | koTRakoNAd Non warking
43 Chittaor DMGQ, Chittoor.

MUKKALATURY

Non working




NS:;. . jDistrlct ) '..Name of the office] ﬁame-nfthe ‘Reach Sta_tu's o-f-th;;:;;h;ewﬂwby *
ga | th:ttopr ' MUKKARAVANIPALLL : Mo worklig:
L 85 | Chittaor 1 UTHA!:;:}:SS:HS\N/Q:?LL“N ¥ Non \gorklng
86 Chittoor ' | B.NR.PETA-N. 1 Non working
87 Chittoor . VAVILTHOTA-I : ~ Non working
88 |  Tirupathi "$.5.B. PETA -4 " Non working
89 Tirupathi . NANDANAM-3 Non working
a0 Tirupathi _ - NANDANAM-5 ‘ Non working
91 Thupathi _ : SANAMBATLA : : Non working
92 Tirupathi ‘ : sSBPeta3 | Non working
93 Tirupathi DMEGQ, Tirupathi| NANDANAMTdr‘ ‘ Non ’Wopkia.g,
94 | Tirupathi BKBEDU-L | Non working
95 | Twupathi | ‘ MUSAUPEDU-1 Non working
96 |  Tirupathi . 1 PENUMALLAMAL - 1 Non working
97 Tirupathi © : * VIRUPAKSHAPURAM Non working
08 Tirupathi . 1 RAMALINGAPURAM' il _ Nonworking
99 | - Tirupathi ' - RAMIREDDYPALLI ‘Non working
100 |  Annamayya ; RAMAPURAM 5 Non working
101 | Annamayya :a[:iiggl . Somavaram : ‘-Non.wgrking
102 | Annamayya . Veeraballl | Non working
103 YSR Kadapa. Gaddamvaripalii Noti working
104 YSR Kadapa ‘ : Yerrabommanapalli Non working
105 | VSRKadepa | | ma | Non working
106 |  YSR Kadapa DGO, Kadlapa -CHEF\IN&MUKKAPMU- L lN:cmwoi'kirig
107 YSR Kadapa | | KOTHAGANGIREDDYPALLY Norworking
108 | VSR Kadapa . JAMMALAMADUGU Non working
109 | YSRKadapa CIYOTHI I ‘ i Non working
110 |  Y5R Kadapa ‘ ILLURU Non working

Sd/-V.G. Venkata Reddv
Director of Mines & Geology,
[brahimpatnam

[Mttested,ff

: J‘? s (' A o
Shrel ;%’:F“M?né‘“s"&“ée

{ ology



Annexure- |l

File NoAPPCB-HO33 42028 TEC £ CAPPEE. O

';“‘I").‘Nb:33%26ﬁ.1ﬂ.='Dm,'gNé&13Sunrise:Hasgiial;qusﬁpai-'Hﬁiél‘:C_e“ﬁffé,._.;
Chalariavari Street, Kasturibaipet, Vijayawada-520010.

Sub: SEIAA, AP, ~ 110'Nos of EC orders issiied to ‘Bﬁﬁﬂi’néaﬁ:ﬁés in the State of

S Andhra Pradesh —Directions - Issned - Reg,

AN SORel: Horr'ble NGT order in 0.4, Nos:152/7021 & 53/3022 and 187/2021,
73\(; - 1. The SEIAA, AP had issued Environmental Cle irances to the Sand reaches —
AN {110 Nog) the project proporent being Ms. Jai Prakash Power Vertures
' (5& ‘Limited / Director of Mines & Geology, Ibtahimpatnam, Vijayawad Kiishna.
-District inthe State of Andhira Pradesh for a period of 1 year stiptilating the
following condition:

A Specific Condition: 4 o _
" The project propofierit-shall canyotit minirig only one meter depth sand

from the top Semi-Mechanized mining methiod and no underwater mining is
__ undertaken”, . | | "

, the Hon’ble NGT had issued the following,

» AP in 0,ANo5.152/2021 & 53/2022 and 187/2021,

to the Environmental Clearance anid 1, No. 1 to 10,

mechanized mining under B2 category and all

nder B2 categoty pemiitting Semi-mechanized sand

18 are declared to be'illegal and set aside as they are

‘ sued: for B2 ‘category and are also ‘in violation of
stistainable sand minir agement guidelines 2016, '

b.The operation $hould opped forthwith and ‘project proponent may be
directed by SETAA to obtain afresh Environmental Clearance before proceeding
further, :

c. SEIAA, Andhra Pradesh is ditected to verify all the Environmental Clearances:
granted for sand mining under »B2' Category. if petmission has besn granted
for' semi[1Jmechanized or ‘mechanizedl mining. and re-examine the proposal
-either under ;B2 category (manual mining) or,BI* Category (if semi-
miechanized ot mechanized mining is soughi) following the prescribed
‘procedures. o |

a

violating of guidelines:

3. Theissue was examined by the SEIAA, AP and decided to fssue the following
directions to the project propenent in ‘compliance with Hon'ble NGT order:

The proponetit is directed to'stop all Seiismechanized sarid friniing operations

K}
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imrnedlateiy il tham fresh ECbefore proceedmg further.

In view of the above. the SEIAA hereby issues the following direction.
in. comphancer:" rith Hon’ble NGT order in 0.A:Nos.152/2021 & 53/2022 and
187/2021: “The propenent is
mining (Listed Annexyre). Bpelanons nnmedmtely as per Hon’ble NGT
directions cited above",

not listed in'the above Annemre

No mmmgl consn'uctmn 1 expansxon or e evelcpment wnrk shall be carried
vi b  perthe provisions. laid under’

.09.2006 and.dts amendments' -,
,.un.der section 15.0f E(P) Act,. Ly

SpecxalfSecretal;y To Govt
MEMBER. SEGRETARY, ; ; CHAIRMAN,
SEIAA, AP,

;'I‘o '

1. M/s Ja:prakash Pawer ‘Ventures Limited;
2" Floor 40-14-7, andra Moulipuram, Benz c,u*clg, Vgayawadq, Kr

Andhra Pradesh-520010 _

2'IhemecmemesameulosyIbrahimpamanm;ayawadaKnslmansuict

fCopy-til

‘1. The Cha:rman SEAC, A.P. for kmdmformanon o
2. The Member SecretaIy.AP CB for necessa ion, '

3; .‘The Regional Officer, MoEF&CC, GoI Vij yawada for mecessary action..

Signed, by Dr P: 'ii

4

recied ¥o stop all: Semi-mechanized - sand\, '

‘Further this. dm:ci:lon is also: applicable to' all ‘Sand mining
:acnmies:f_, Wi Cs issued unler Semi-mechanized, minmg even if itis

A,
St
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4/25/123, 12:41.PM Gmall ' SEIAA, AP, = Directions Issued o Sand Reaches in the State of Andhra Pradesh - Reg

i ~

M Gmall selaa ap <selaaap2023@gmall.com>

2 messages

 SEIAA,AP.—Directions Issued to Sand Reaches in the State of Andhra Pradesh - Reg

selaa ap <selagap2023@gyimail.coms w 7 ; . Tue, Apr25, 2023 at12:30' PM
To: dmoap@ap.gov.in, jpvieco@gmell.com, Ipyt.sand@gmiail.com, gantathkur{234@gmail.com, Jppvi@yahoo.com, _
L ije'stgbdavari,'E@gm_a‘il‘.com;_j'ai;irakaéh_s'arid@g‘ma‘il:cumr,_‘j;iéas‘léq@gmail;co’m,;‘ipskImZS‘;e'_c@gniail;cdm,-'jp\.-l.in'v’és,"tot@jﬁl?ridi_a-.co',fh.-
quarryglrjanasociety.ec@gmailoom o 3 2 L . ‘
Co: pvr._teddy59@yahoo.co.in; pvreddy@yahoo.com, Chalapathipasala@gmall.com, chiefengineer@appeb.aov.in,
‘membersecy@appcb.goviin e T '

SifMedai,

. 'The diractions Isstied té the sand reaches are herewith attached 16 take hecessary action List of sand reachas 1& attachisd .

With régards
for SEIAA AP

2 attachments
) list of Issued EC sand Mines.pdf
’ TTK.
" Ngt sand directions despatched latter.pdf

B BaTK

Selad ap <ssisaap2023@gmall.coms: . C Tue,Apr5,2023 8t 1241 PM
“To:'_stsresh.pas'upuletl@gov;ln_i ; ‘

ot fext hidden]

2 attachments.

41 Nt of Issued EC saind Mines.pdf
TR

47} Not sand directions despatelied letter pdf
= 897K ' )

.hﬁps:tlm'ailljgpc'_@e:c'omirhéilft‘x!éﬁi’k_#?i‘1"954'?23eﬁ&Gféﬁrﬁpi@searchna’ﬂdbéfﬂ‘iiﬁldﬁt’ﬁréad'-é:fs17’83‘65965@26299’3_?&'SF?npf=msgaa:r»3885561909’8.‘.,. 1"
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File No.APPCB-11033/149/2023-TEC-EC-APPCB

‘D.No 33-26-14 D72, Nearls"unrise Hos;ntal Pnshpa Hotel Centre,
Chalamavan Street, Kastlll’lbal‘pet, W;ayawada~5200 10.

vAndhmPrades'h Dlrettmns Issued Reg

; @ Ref: Hon'ble NGT order in O.ANos.152/2021 & 53/2022 anﬂ 187/2021

E
1. The SEIAA AP had_ Assued Enwronmental Clearances o thé S%md reachés -

Limited Dlrector of Mines & Genlogy, Ibra’:ﬁmpamam 'Vuayawada, Krishna
District in the State- of Andhra Pradesh for a period of 1 year- stipuiatmg the
following: ccrndinon

A.Specific Condition:
" The: pro;ect proponent shall carryout ‘mining only one meter depth sand
from the top Semi-Methanized miining method and no underWater Hitning is
undertaken”
2T the rence cited: above, the. Hon’ble NGT Had issued the follaw_ing
directions to the SEIAA; AP in 0.A.Nos.152/2021 & 53/2(22 and 187/2021,

a. The amendments. granted to the Enwronmental Clearance and SL No. 1 to 10, _
table-1 permitting Semi-mechanized mining ‘under: B2 category and all
‘Environmental Clearances urider B2 tategory permitting Semi-mechanized sand
- ‘minirigi:¢; SI. No. 11 to 18 are: declared t6 be illegal and set aside as they are’
‘violating of guidelines: issued for: B2 category-and. are also in violation of

 ‘sustainable sand mining management guidelines 2016,

b, The operation -should. be §topped forthwith &nd project proporient may be
directed by SEIAA to obtain afresh Environmiental Clearance before proceeding:
further

¢ SEIAA; Andhra Pradesh is-directed to verify all the Environmental Clearances
granted for sand mining tinder.,,B2* Categor f permission has been granted
for: semil1]mechénized or mechanized mining and resexamine ‘the proposal
either under B2 category (manual mmmg) oF ;B Category (if semi-
mechanized -of methanized mining is ‘sought) following the prescribed
'procedures

3. Thedssue was exarnined by the SEIAA, A.Pand decided to issue the following

: 'dxrecnons to the pl‘O}éL‘t pmponent m Lompliance with Hon’ble NG«-_ trde




File No.APPCB-11033/149/2023-TEC-EC-APPCB

";i:qmedtateiy‘<ﬁﬂ-aab'tain'-'freéﬁfEc;ha'fqrezzpmcee'dmg-r-ﬁuﬂiec..

In view of 1 the abnv;a,:. the SEIAA'-hereby Issues the following direction.
in: comphance with Hon’ble NGT order in 0.A.Nos.152/2021 & 53/2022. and.
187/2021; “The proponent. is directed to stop all Semi-mechanized sand
mining (Listed in Annexure) operations xmmed;ately as per. Hon’ble NGT
directionscited above", :

‘Further this direction is also: ‘applicable to all ‘Sand mining
activities for which ECs issned under Semi-mechanized mining even if it is
mot listed in'the above, Annexpre; '

‘No mining / construction /.xpansion. or dgvelopmem work shall be carried
out ‘without obtaining Environmental Clear ns laid under
E(P) Act, 1986 and EIA notifica n. 2006 d 4.09. 2006 and. its. amendments
'thergof failing which you are hable\.. or penal action undet:section 15 of E(P) Act,
1981

Special Secmtary;To Govt

Andhra Pradesh ‘"20010
2, -'1The.ZDiredtmﬁ’?nﬁMin..es;Bg:;ﬁeblqg}{‘,;flbrdhimpamam;.; Vlgayawadalinshnanlsrnct |

l ’I‘he Chaizmam SEA S AR

ER&CC, Go

3. The Regmnal'ﬂfﬁce ’ VQayawadafor Recessary action,

‘Signed by Dr P-V
*Cha[apathi Rac
Date: 24-04+ 20232;} 34 21

;Fteason*l\ppmvad 2 &) (2



27/06/2023, 20:23 Gimail - SEIAA AP - The additional affidavit of Hor'ble NGT in E.A.04 6f 2023 in O.A. No.187 of 2021{SZ) on INegal Sand Mi...

Gmail | _ seiaaap <seiaaap2023@gmail.com>

SEIAA,A.P - The additional affidavit of Hon'ble NGT in E.A.04 of 2023 in O.A.
No.187 of 2021(SZ) on lllegal Sand Mining - Communicated “Reg

2 messages

seiaa ap <sélaaap2023@gmail.com> Thii, May 25, 2023 at 4:49 PM
To: pa-ms@appcb.gov.in, chiefengineer@appcb.goviin

Ce: dmgap@ap.gov.in, pvr_reddy59@yahoo.co.in, pvrreddy@yahoo.com, Chalapathipasala@gmail.com, rogtr-
‘ee1@appcb.gov.in ' '

Sir,

The SEIAA issued directions to 110 operating Sand Mines'to M/s Jaiprakash Power Ventures
Limited and The Director of Mines & Geology as per the Hon'ble NGT Order in
0.A.Nos.152/2021 & 53/2022 and 187/2021, marking a copy to APPCB to take necessary
action.

_The appellant filed an execution application E. A. No. 04 of 2023 it O. A. No.187 of
2021(SZ) and the SEIAA filed a counter in Hon'ble NGT.

Now an additional counter affidavit filed on 24.05.2023 before Hon'ble NGT against the
Sand Mines operating illegally in certain villdges arotind Krishna River. The copy of the same
is attached for information.

Inview of the above, it is requested to direct the concerned Regional Office to verify the facts
and to take necessary action in the mattet under intimation to this office. The para wise
remarks on the additional affidavit may also be forwarded after verification of facts by
concerned RO, to this office so as to file a counter in the Hon'ble NGT, Chennai.

With regards,
For SEIAA, A.P.

3 attachments

% Additional Affidavit on behalf of the Applicant.pdf:
6138K

0 'SEIAA directions on Sand reaches.pdf
697K

E List of Sand Mines -ECs 110 Sand directions In O A No 152 of 2021.pdf
400K

seiaa ap <seiaaap2023@gmail.com> | - | Tue, Jun 20, 2023 at 4:37 PM
To: seacap2020@gmail.com

‘3-attachments

https:/fmail.google.com/imail/u/0/?ik=d1 9baf23888view=pt8sesrch=ali&permthid=thraad -a:r5140432447643927 787 &simpl=msg-ar51420849308...  1/2

25



'27/06/2023, 20:23 Gmail - SEIAAAP - The-additional affidavit of Hon'ble NGT in E.A.04 of 2023 in-0.A. No.187, of 202 1SZ).on llegal.Sand:Mi...

Additional Affidavit on behalf of the. Apphcant pdf
™ g13sk :

) SEIAA directions on Sand reaches.pdf
697K

List of Sand Mmes ECs 110, Sand directions in O A No 152 of 2021.pdf
'@ 400K

L

htips://mail.google.com/mailiu/0/?ik=d19b4t23e8&view=pt&search=all&permthid=intead-air5140432447643027787 &simpl=msg-a:r61420849308... 202



'Fillé No.APPCB-11033/181 lZOZSﬂ“’EC-EC-APPCB

| D No.33-26-14 D/2 Near Sunrise Hospltal Pushpa Hotel Cenire,
‘Chalamavari Street, . Kasturibaipet, Vijayawada- 520010

e . SRR KR RRYRE Stonse st s dfznimé@'wesfzoza
To 65

The Member Secretaty,

A.P. Pollution Control Board,

Board Office, Vijayawada.

Sir,

Sub: SEIAA, A.P ~Hon’ble NGT order in O.A.Nos.152/2021 & 53/2022 and 187/2021, E.A.
‘No.04 of 2023 in 0.A. No.187 of 2021(SZ) and additional affidavit in E.A. No.04 of

2023 in 'O:A. 'N0.187 of 2021(SZ) ~ On Sand Mining in Andhra Pradesh = Action taken
repott = Regquest - Reg,

Ref: 1. TheHon’ble NGT orderin'O.A.Nos.152/2021 & 53/2022 and 187/2021.
] 2, The Hon'ble NGT in E.A.04 of 2023 in O.A. No.187-of 2021(5Z).
3. T. O, Order No. SEIAAJAPMIN/Sand/DHecﬂons issued/2021,:dt.24.04.2023.
4. Additional affidavit in'E.A, No:04 of 2023 in 0.A. No.187 of 2021(SZ).
5. The Hon'ble NGT order in E.A:04 of 2023 in O.A. No.187 of 2021(SZ), dated
26.05.2023.
6. G.O. Ms:N0:120, dated 01.11.2018 issued by EFS&T Dept., Govtof A.P,

7. MOEF&CC, Gol, Néw Delhi ‘Notification S.0:No.804(E), dated ‘14™ March,
D017,

“sfengee:

T the teferenice 1% cited, the- Hon'ble NGT vide Otder dated 23.03.2023 issted
directions to SETAA in O.A.Nos.152/2021 & 53/2022 and 187/2021.

In the reference 3rd cited, the SEIAA issued directions to M/s Jaiprakash Power
Ventures Limited and the Director of Mines & Geology as per the Hon'ble NGT Order in
0.A.Nos:152/2021 & 53/2022 and 187/2021 to stop: all Semi-mechanized sand mining
operations immediately.

Subsequently, the appellant filed an execution application E. A. No. 04 of 2023 in O.
A. No.187 of 2021(SZ) and the Hon’ble NGT vide order dated 26.05.2023 stated as follows:

“The project proponents are ‘continuing’ ‘with' their work desplte the order statmg that
all works should be stopped forthwith”

In the reference At cited, an -additional counter affidavit was filed on 24.05.2023
before Hon'ble NGT against the Sand Mines operating illegally in certain villages. A copy of
the same is attached for information.

Inthe reférence-'ﬁﬂ’ cited, the EFS&T Dept., issued G.0.Ms.120 dated.01.11.2018. As

95




File No.APPCB-11033/181/2023-TEC-EC-APPCB

per the G.O., the APPCB is the monitoring: agency to SEIAA, A.P. Further, in the reference
7% cited, the MOEF&CC -issued Notification dated 14.03.2017 for taking action against
violation cases.

In view of the above, if is requested to verify the facts and take necessary action
‘immediately. The action taken report may be-intimated to this office:so:as to.submit the action
taken report to Hon’ble NGT, Chennai to avoid legal complications.

Yours faithfully

‘Special Secretary To Govt
- Member Secretary,
SETAA,AP.
Copyto
1. ‘The Director, Mines & Geology Dept, Govt. of A.P,, D.No: 7-104, B-Block, 5th & 6th
floors, Sri:Anjaneya Towers, Ibrahimpatnam, Vljayawada— 521456 Andhra }?radesh
forkind information.
2. The Member Secretary; SEAC, A.P for kind information:
3. The. IRO MnEF&CC,.ViJayawada for kind information and necessary. action.

Signed by Dr PV

Chalapathi Rao: :
Date: 13-06-2023 16:40:12 o%
‘Reason: Approved.



271062023, 20:06 Gmail - SEIAAA.P-Harible NGT ih E:AI04 6f.2023 in O:A, No.187 of 2021(SZ) on Hegal Sand Minirig - action taken report-r...

: Gmai [ seiaa ap <seiaaap2023@gmail.com>

SEIAA,A.P-Hon'ble NGT in E.A.04 of 2023 in O.A. No.187 of 2021(SZ) on lllegal
Sand Mining - action taken report-requested - Reg
1 message - .

selaa ap <seiaaap2023@gmailcoms | Mon, Jun 19, 2023 at 10:28 AM
To: pa-ms@appcb.gov.in, chiefengineer@appcb.gov.in
Ce: pvr_reddy59@yahoo.co.in, Chalapathi Rao Pasala <Chalapathipasala@gmail coms

Sir,

The SEIAA issued directions to 1 10 operating Sand Mines to. M/s Jaiprakash Power Ventures
Limited and The Directot of Mines & Geology as pet the Hon'ble NGT Order in |
0.A.Nos.152/2021 & 53/2022 and 187/2021, marking a copy to APPCB:to take necessary
‘action. _ :

The appellant filed. an execution application E. A. No. 04 0£2023 in 0. A. No.187 of
2021(SZ) and the SEIAA filed a counter in Hon'ble NGT.

‘Subsequently, the appellant filed an additional counter affidavit filed on 24.05:2023 before
Hon'ble NGT against the Sand Mines operating illsgally in certain villages around Krishna
River.

In view of the above, it is requested to verify the facts and take necessary action immediately.
The action taken report may be intimated to this office so as to submit the action taken teport
to Hon'ble NGT, Chennai to avoid legal complications. :

with regards,
For SETAALA.P.

| ﬁ’a SEIAA lefter to APPCB on NGT'to'rder;p‘df-:
576K |

https://mall.goagie.comimailiu/olPik=d 19baf23e88view=ptasearch=all&permthid=thread-a:r-30841611 55402185297&simpl=msg-a:r-3089118609...  1/1
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Qﬂemmemnf%_m
D.No.33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre,
Chalamavari Street, Kasturibaipet, V13ayawada-520010
By Speed Post

isstied/2021 142 07/ 08/ 2023

To

The'Member Secretary, _
A. P.,.inlluﬁon_.éContrdl?.Boa_rd, -
Board Office, Vijayawada.

Sir,

Sub: SEIAA, AP, — Hon'ble NGT order in O.A.Nos15/2021 &53/2022 and
187/2021, E.A:N0.04 of 2023 in 0.A.No.187 of 2021(82) -On sand Mining in
Andhra Pradesh-Detailed report-Request- Reg.

Ref: 1. The Hon’ble NGT order in O.A nos.152/2021 &53/2022 and 187/2021
dt.23.03.2023.
2. T.0.0Order No. SEIAA/AP/MIN/San/Dﬂecnons issued/2021, dt.24.04.2023.
3. Additional Affidavit filed in E.A.04 of 2023 in O.A. No187 of 2021(SZ).
4. T.0.Order No.SEIAA/AP/MIN/San/Directions issued/2021-65,
dt.13.06.2023.
5. The:Hon’ble NGT order it E. A 04of 20231 O. A No187 of 2021(SZ),
dt.02.08.2023. '
. G.0.Ms.N6.120, dt.01.11.2018 issued by EFS&T Dept., Govt of A.P,
7. MoEF&CC, GOI New Delm Notification'S.0.No. 804(E) dt.14.03.2017.

(93]

ok oW

In ‘the reference 1St cited, the Hon’ble NGT vide order dt.23.03.2023 issued
directions to SEIAA iri O.A. Nos15/2021 &53/2022 and 187/2021. '

In the reference 2Md cited, the SEIAA issued directions to M/s Jaiprakash
Power Ventures Limited and the Director of ‘Mines & Geology-to comply the order
of Hon’ble NGT orderin O.A.Nos.152/2021 & 53/2022 and '187/2021.

In ‘the reference 5% cited, the Hon’ble NGT issued the following directions
vide order in E.A.No. 04 of 2023 in 0.A.No:187 of 2021(SZ) dt.02.08.2023:

2k
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1. “Inthis regard, we direct the SEIAA~Andhra Pradesh to file a report
‘whether after their stopnotice which:was issued on 27.04.2023, either the
Respondents No.19 & 20 herein or any other prq;ect ;proponent was carrying.
on the mining actmty in disobedience of the order i

2. “We once again make itvery clear that unless otherwise fresh EC is obtained
by the Project Proponents from the SEIAA — Andhra Pradesh, mining
operations cannot be proceeded with.”

In view of the above, it is requested to instruct the concerned to- verify the

facts and furnish detail report to SEIAA, A.P so as to submit.the report fo Hon’ble
NGT, Chennai, |

C

Yours faithfully,

Special Secretary To Govt

MEMBER SECRETARY,
' SEIAA, AP.

opy to

1. Chairman, SEAC for kind mfamlatxon
2.’ Member Secretary, SEAG / Chief Engineer, APPCB for kmd information.
3. JCEE, UH-II, APPCB for kind information and necessary action.

Signed by Dr PV
Chalapathi Rao

50

Date: 07-08-2023 15:28:17
Reason: Approved



e . | Annexure- |11

File No.APPCE-11033/149/2023-TEC-EC-APPCB ZL

D No3326-1472, Near Sunise Hospitl Pushpa Hotel Centre,
Chalamawzn Street Kasturfbaipen Vijayawada-520010

8 S g

‘Lirited./ Director of Mmes & Geoiogy, Ibralnmpama‘m, anyawada, ishia
.:Dlsmt;" in the State of Andlra Pradesh fora period of 1-year stipiilating the.
Tollowing, cbndttion'

A. Specific. Condition: '
" The- pr03ect prbponent shall cariyotit rmnmg only -onie meter’ depth sand
from the top’ Semi-MeChahlzéd mimng method and no underwater mining is
__ undertaken”.

oy petritting Sem1~mechamzed sand
are declared tc: be xllegal and set aside as ‘they are
sued: for. B2 category and are also in violation. of
~ stistainable sand mining nagement guidelines 2016,

b. The ‘operation. shoiild ‘be stopped forthiwith ‘and -project ‘proponent ‘may be
directed by SETAA to obtain afresh Environmental Clearance before proceedifig
further,

¢. SEIAA; Andhra Pradesh is directed to: venfy all the Environmental Clearances:
granted for sand minfng under ,B2' Category if petinission has been granted
for' semi[1]mechanized or ‘mechanized mining. and re-examine the proposal -
either. trider: ,,82“ category (marival minmg) or ., BI* Category (if semi«:
mechanized or mechanized mining ‘is sought). follomng the prescribed
pmcedures

3. The fssiie was examined by the SEIAA, AP and decided to issue the following
directions to the project proponent in comphance with Hon’ble NGT order:
The propotient is dirécted to stop all Semi-mechanized sand mining operations

3



‘Chalapathi’‘Raa

LMIs Jmprakash"P \

File No.APPCB-11033/149/2023-TEC-EC-APPCB

: _f_,‘edjateiy till obtain fresh EC before, p’roceeding further.

1In view of the ahove, the SEIAA hereby issues the following duecunni '
in compliance with Hon’ble. ‘order inQ.A. Nos 152/2021 &53/2022 and
187/2021: ““The ‘proponent is .directed 1o stop @ Semi-mechanized sand
mining, (Listed in- Annexure) iapenatmna immediately as per Hon’ble NGT.
directions cited above" :

Fur;her this. direction is alsu applicable to' all ‘Sand mining

:acnwues for which ECs issued underSemi-mechanized mining even if it is
not listed in:the above. Annexure.

‘ ‘ _ Special Secretary To Govt
MEMBER SECRETARY, MEMBER, CHAIRMAN

AA, AP, | SEIAA,AP,

To :
I Ventures ‘Limu:ed,

. z circle, Vijayawada, Krishna District,
Andhra Pradesh-520010 ey oy

2.mmecaowames&seulosxIbrahimnamam Vijayasrads, Krishna Distrct

Signed by DrP V. 39
Date; 24-04:2023 21:34:21 |
‘Reason: Approvad
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4D/2, Near Sunrise Hospltal Pashpa Hote‘[ Centre,

Chalamavan Steet, Kasumbmpet, V1Jayawada-520010 B

: O] p all -earryo g'c e meter deptl_x sand. ; ,
from the top Seml-Mechamzed mining’ method and 16 imiderater mming 15 Co
3 . :: -‘5‘ ; LA

m dred to be illegal and Set aside as they-are . -
" violating of gtndalines. 1ssned for B2 category and arealso in, violat : . _"
,_'-,:sustamable sandmmmgmanagement gtudehnes 2006 _sovs TS0 fw
- *b."The: operation. shotild be _stopped “forthwith ?ancl project proponent may be-
o .Ednected by SEIAA o obtam afnesh Elmronm 'talClearance before proceedmg' |

o cSEIAA, Andhra Pradesh is dJrectedl to venfy ail the Enw:onmental Clearances ‘
i jgranted for sand mining under ,,B2‘° Category it penmssxon 'has been grinted
. for semif1]mechanized or. -mechanized: Imining. and re-examine the proposal

“ ,_;."ather under ,,B2“ 'category (manual mining) or ,B1* Category (if semi- - ..
]mechamzed or mechamzed mmmg is sought) followmg the presm’bed} A

Tres Spiocedires, . - .
Rstle wis exammed by the SEIAA AP and demded to isstie the follewmg :

_Airs¢oys to the project proponent in .compliance with Hon’ble NGI order:,
7 'Ihe prRofonent is dn:ected to. stop all Sem.l-mechamzed sand mmmg operamns :




Signed by Dr PV
Chalapathi Rao. . .
Date: 24-04-2023 21:34:21

Reason; Approved ‘3 g o | R . % |
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File No.APPGCB-11033/181/2023-TEC-EC-APPCB.

| 4 - D:No. 33 26-14 D/2; Near Sunnse Hospztal Pushpa Hotel Centre,

‘Chalamavari Street, Kasturibaipet, Vijayawada-520010

112021 64 13/06/2023
To

The Director,

Mmes & Geology Dept, Govt. of AP,
D.No, 7-104, B-Block, 5th & 6th flobrs

‘Sri Anjaneya Towers, Ibrahimpatnam,

Vijayawada- 521456, Andhra Pradesh

Sir,

Sub:SEIAA, AP~ Hon’ble NGT order in 0.A. Nos:152/2091 & 53/2022 and 187/2021; E.A.

No.04 of 2023 in 0.A. No.187 :of 2021(SZ) and -additional affidavit in E.A. No.04 of
© 2023 in O.A. Nov.187 of 2021(SZ) - On Sand Mining in Andhifa Pradesh - Action taken
report = Request = Reg.

Ref: 1. TheHon’ble NGT order in O.A.Nos:152/2021 & 53/2022 and 187/2021.

2. The Hon'ble NGT in E.A.04 of 2023 in O.A. No. 187 of: 2021(S2).

3. T. O. Order No. SEIAA/AP/MIN/Sand/Directions issued/2021, dt.24.04.2023.

4. Additional affidavit in E.A, No.04 of 2023 in'0:A: No.187 of 2021(SZ).

5. The Hon'ble NGT orderin E.A.04 of 2023 in O.A. No.187 of 2021(SZ), dated
26.05:2023.

eskesk

In the: reference 1% cited, the Honble: NGT vide Order dated 23.03.2023 issued
directions to SEIAA in O.A.Nos.152/2021 & 53/2022 and 187/2021..

In'the reference 3" cited, the SEIAA issued directions to 110 operating Sand Mines
to M/s Jaiprakash Power Ventures Limited andthe Director of Mines & Geology as per the
Hon'ble NGT Order in 0.A.N0s.152/2021 & 53/2022 and 187/2021,

Subsequently, the appellant filed an execution application E. A. No. 04 of 2023in O.

A. No.187 of 2021(SZ) vide reference 214 eited and the Hon’ble NGT vide order dated
26.05.2023 stated as follows:

“The project proponents are continuing. with their work despite the ‘order stating that
all works should be stopped forthwith™

- In the reference 4 cited, an additional counter affidavit was filed on 24.05.2023
before Hon'ble NGT against the Sand Mines operating illegally in certain villages. The copy
of the same-is attached for information.

Tni view of the above, it is.requested to-direct the concerned officer to verify the
facts and to take necessary action immediately as per the Hon’ble NGT orders dated

[l



 File No.APPCB-11033/181/2023-TEG-EC-APPCB

23,03.2023 & 26.05.2023, under intimation to this office to avoid legal complications:
Yours faithfully

‘Special Secretary To Govt
| Member Secretary,.
SEIAA, AP.
Copy to o |
1. The Member Secretary, APPCB for kind information and necessary action,
2. The Member Secretary, SEAC, A.P for kind information ..
3. The IRO, MoEF&CC, Vijayawada forkind information and necessary action.

Signed by Dr P V ' 4 Q

Chalapathi Rao
Date: 13-06-2023 16:38:37
Reason: Approved



27106/2023, 20:03. Gmalil - SEIAAA.P-Horble NGT in E/A.046f 2023 In O'A. No.1 87 of 2021(SZ) on lllegal Sand Mining - Necessary action-fe...

¢ Gmail seian ap <seiaaap2023@gmail.com>

SEIAA,A.P-Hon'ble NGT in E.A.04 of 2023 in O A. No.A187 of 2021(S2) on lllegal
Sand Mining - Necessary action-requested - Reg
1 message

selaa ap <seiaaap2023@gmail.coms. B Mon, Jun 19, 2023 &t 10:48 AM
To:dmgap@ap.gov.in, diréctormEnés@ya'ho'b'.cﬁ.in___ -n o P
Ce: pvr_reddy59@yahoo.co.n, Chalapathi Reo Pasala <Chalapathipasala@gmeil.coms

Sir,

The SEIAA issued directions to 110 operating Sand Mines to M/s Jaiptakash Power Ventures
Limited and The Director of Miries & Geology as per the Hon'ble NGT Order in
0.A.N0s.152/2021 & 53/2022 and 187/2021.

The appellant filed an execution application E. A; No, 04 o£ 2023 in O. A. No. 187 of

20'2.1;(82) and the SEIAA filed'a counter in'Hon'ble NGT.

Subsequently; the appellant filed an additional counter affidavit filed on 24.05.2023 before
Hon'ble NGT against the Sand Mines operating illegally in certain villages atound Krishna
Ri‘ver; |

Inview of the above, it is'requested to direct the concerned officer to verify the facts-and take
necessary action immediately as per the Hon'ble NGT orders dt.23.05.2023 & 26.05.2023,
under intimation to this office to avoid legal coniplications..

with regards,
For SEIAA,A.P.

) SEIAA letter to DMG on NGT orer.pdf
492K

' h*ﬁps://'man.go-ugl‘e;cﬁmfmai'lrﬁvbi?updfemfzaés'&wew:bt_a;ssaréh:-an&‘péﬁﬁim‘dﬁthreadaa:r;137aa§'s1‘2é"1'901‘&5:‘1"1?ss;§1mp;amsg‘a:rebogzso‘1'2.70‘.... 1
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File No.APPCB-11/1 0/2023-TEC-EC-APPCB (‘Bjé,

Andhra Pradesh

isty of Environment, Forests

| AP Markfed, besides Dr. YSR Paryavaran ‘ﬁhavan, APIIC Colony
: Road, Gurunanak Colony, Autonagar, Vijayawada- 520007

To

The Director,

Department of Mines and Geology,
D.No. 7104, B-Block, 51 & 6% floors,
Sri Anjarieya Towers; Torahimpatnam,
Vijayawada, Andhra Pradesh-521456.

Sir;

Sub: SEIAA, AP. — Howble NGT order in 0.5 Nos:152/2021 & 53/2022 and
187/2021, E.A.No.04 of 2023 in 0.A.No.187 of 2021(SZ)-On sand Mining in
Andhra Pradesh-Detailed report-Request- Reg.

Ref:  1.The Hon’ble NGT order in O.A.nos. 152/2021 &53/2022 and 187/2021
 :23.03.2023, : .
2. T.0.0rdér No. SEIAA/AP/MIN/San/Directions issued/2021,
dt.24.04.2023 |
- 3, Additional Affidavit filed in E.A.04 of 2023 in 0.A.No187 of 2021(SZ).
4. T.0.0rder No. SEIAA/AP/MIN/San/Directions issued/2021-64,
dt;13.06.2023. ‘ " =
% The Hon’ble NGT orderin E.A.04 of 2023 in'0.A.No187 of 2021(52),
dt.02.08.:2023. |
6. G.O.MS.No.71, dt.04.09.2019 issued by Govt. of A.P.

In‘the reference 1% cited, the Hon’ble NGT vide order dt:23:03.2023 issued
directions to SEIAA in 0.A.Nos152/2021 &53/2022 and 187/2021. '

In the reference 2nd cited, the SEIAA issued directions to M/s Jaiprakash
Power Ventures Limited and the Director of Miries & Geology to comply the order

hs



File No.APPCB-11/10/2023-TEC-EC-APPCB

of Hon’ble NGT order in O.A.Nos.rlez;szz;l_ & 53/2022 and 187/2021.

In the reference 5% cited, the Hon’ble NGT issued the following directions
vide order in E.A.No. 04 of: 2023 InO.A, NQ 187-of 2021(82) dt 02.08.2023:

1. “In this regard, we dlrect the SEIAA Andhra Pradesh to file a report
whether dfter their stop notice which was issued on 27.04 .2023, either the
Respondents No.19 & 20 herein or any other project ‘proponent was can;ymg'
on the mining activity in dzsobedlence of the order.”

2. “We once agam make it very clear that unless otherw:se fresh EC is obtained
by the Project Proponents from the SEIAA ~ Andhra Pradesh, mmmg:-
operations cannot be proceeded with,”

In view of the above, it is requested to verxfy the facts and furnish detail
report to SEIAA, AP saas to: submlt the report to Hon’ble NGT, Chennai,

Yours faithfully,

Copy to

1. Member Secretary, APPCB for kind information.
2. Chairman, SEAC for kind information. -
3. Member Secretary, SEAC for kind information

Signed by Dr P V

Chalapathi Rao.

Date; 14-08-2023 10:25:04 , ‘
Reason: Approved [}ré



File No.APPCB-11033/181/2023-TEC-EC-APPCB SL

State Level Environment Impact Assessment Authority
(SEIAA) '
Andhra Pradesh

Ministry of Environment, Forests & Climate Change.,

Government of India
AP Markfed, besides Dr. YSR Paryavaran Bhavan, APIIC

Colony Road, Gurunanak Colony, Autonagar, Vijayawada-
520007

By Speed Post

Lr No. SEIAA/AP/MIN/Sand/Directions issued/2021-139 18/08/2023
To

The Special Chief Secretary to Gowt,

Department of Mines and Geology,

D.No. 7-104, B-Block, 5! & 6! floors,
Sri Anjaneya Towers, Ibrahimpatnam,
Vijayawada, Andhra Pradesh-521456.

Sir,

Sub:  SEIAA, A.P. — Hon’ble NGT orders in O.A.Nos15/2021 &583/2022 and
187/2021, subsequent orders E.A.N0.04 of 2023 in O.A.No.187 of
2021(S2)-On sand Mining in Andhra Pradesh - Detailed report-
Request - Reg.

Ref: 1. The Hon’ble NGT order in 0.A.nos.152/2021 &53/2022 and

187/2021 dt.23.03.2023.

2. An E.A.04 of 2023 in O.A. N0.187 of 2021 (SZ) filed by the
appellant in Hon'ble NGT

3. T.O.Order No.SEIAA/AP/MIN/San/Directions issued/2021,
dt.24.04.2023.

4. Additional Affidavit filed in E.A.04 of 2023 in O.A.No187 of
2021(S2Z) filed by appellant.

5. The Hon'ble NGT order in E.A.04 of 2023 in O.A. No.187 of
2021(SZ), dated 26.05.2023.

6. T.0. letters / mails dt.25.04.2023, 18.05.2023, 13.06.2023 &

~ 19.06.2023 addressed to DMG, Vijayawada.

. The Hon’ble NGT order in E.A.04 of 2023 in O.A.No187 of

2021(SZ), dt.02.08.2023.

.O. Lr. No.SEIAA/AP/MIN/Sand/Directions issued/2021-64,
$4,14.08.2023.




File No.APPCB-11033/181/2023-TEC-EC-APPCB

issued directions to SEIAA, A.P in O.A.Nos15/2021 &53/2022 and 187/2021.

In the reference 3™ cited, the SEIAA issued directions to M/s
Jaiprakash Power Ventures Limited and the Director of Mines & Geology to
‘comply with the order of the Hon'ble NGT order in O.A.Nos.152/2021 &
53/2022 and 187/2021. ~

Subsequently, the appeliant filed an execution application E. A. No. 04 of

2023 in O. A. No.187 of 2021(SZ) vide reference 2™ cited, and the Hon'ble

NGT vide order dated 26.05.2023 stated as follows:

“The project proponents are continuing with their work despite the order
stating that all works should be stopped forthwith’

In compliance to the directions of the Hon’ble NGT the SEIAA, A.P vide

reference 6! Ncited through mails and letters requested the Director of
Mine&Geology, to take necessary action immediately as per the Hon’ble NGT
directions. Reply is awaited.

In the reference 71" cited, the Hon’ble NGT issued the following directions
vide order dated 02.08.2023 in E.A.No. 04 of 2023 in O.A.No.187 of 2021(SZ):

i. “In this regard, we direct the SEIAA — Andhra Pradesh to file a report
whether after their stop notice which was issued on 27.04.2023, either the
Respondents No.19 & 20 herein or any other project proponent was
carrying on the mining activity in disobedience of the order.”

ii. “We once again make it very clear that unless otherwise fresh EC is
obtained by the Project Proponents from the SEIAA — Andhra Pradesh,
mining operations cannot be proceeded with.”

The SEIAA vide reference 81" cited once again requested the Director of
Mines and Geology, to verify the facts and furnish detailed report to SEIAA,
A.P so as to submit the same to the Hon’ble NGT, Chennai. Reply is awaited.

In view of the above, it is requested to direct the concerned to verify the
facts and furnish detailed report to SEIAA, A.P so as to submit the report to
the Hon’ble NGT, Chennai. -

The case is posted on 01.09.2023.

I8
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Yours faithfully,
Special Secretary To Govt

MEMBER SECRETARY,

SEIAA, AP.
Copy to

1. The Special Chief Secretary to Govt., Environment, Forests Sciences &
Technology, Andhra Pradesh for kind information.

2. The Director of Mine&Geology, Ibrahimpatnam, Vijayawada, Krishna
District for information and necessary action.

3. The Chairman, SEAC for kind information.

4. The IRO, MoEF&CC, Vijayawada for kind information.

T GOVF DIA
MoEF & CC, Sub Office
VIJAYAWADA-520 010.

g 21 AUG 2023
{ RECEIVED |

Signed by DrP Vv

Chalapathi Rao j
Date: 18-08-2023 15:55:17 4
Reasen: Approved
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Annexure- |V

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

EFS&T Department - Notify the A.P. Pollution Control Board, Vijayawada as the
Monitoring Agency to monitor compliance with the terms and conditions of
Environmental and CRZ Clearance (s) granted by the SEIAA and DEIAA -
Notification - Orders - Issued.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SEC.I) DEPARTMENT

G.0.MS.No. 120 Dated: 01-11-2018.
Read the following.

From the AddI.PCCF (Central), MoEF&CC, Gol, Regional Office (South Eastern
Zone), Chennai, Lr.F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt.
12.09.2017.

&8&&
ORDER:

The following notification shall be published in an Extraordinary issue of the
Andhra Pradesh Gazette; Dated.01.11.2018.

NOTIFICATION

In pursuance of the Ministry of Environment, Forests & Climate Change,
Letter F.No.DP/12.1/2016-17/ROSEZ/Mon.SEIAA & DEIAA/1458, Dt. 12.09.2017,
the Governor of Andhra Pradesh hereby notify the Andhra Pradesh Pollution Control
Board, Vijayawada as the Monitoring Agency to monitor compliance with the terms
and conditions of Environmental and CRZ Clearance (s) granted by the State level
Environment Impact Assessment Authority and District level Environment Impact
Assessment Authority of Andhra Pradesh, with immediate effect.

2. The Member Secretary, Andhra Pradesh Pollution Control Board shall take
further necessary action in the matter accordingly.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

G. ANANTHA RAMU
PRINCIPAL SECRETARY TO GOVERNMENT

To
The Member Secretary, A.P. Pollution Control Board, Vijayawada
The Member Secretary, SEIAA, O/o Andhra Pradesh Pollution Control Board
All District Magistrate & Collectors in the State
Copy to:
The PS to Minister for EFS&T
The PS to Principal Secretary, EFS&T
The Law (G) Department
The MoEFS&CC, Regional Office (South Eastern Zone),
1% & 2" Floor, HEPC Building No. 34,
Cathedral Garden Road, Nungam Bakkam, Chennai.

//FORWARDED:: BY ORDER//

SECTION OFFICER
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By E-mail and Speed Post”

RE TER T
GOVERNMENT QF INDIA 1
: T, T R Sy ofad st :
MINISTRY OF ENV]RONMENT, FORESTS & CLIMATE CHANGE (x p/x
i &farofy 94 SRl /Regional Office (South Eastern Zone) Mo il

1"& 2" floor, HEPC Building, No.34, Cathedral Garden Raad, Nungambskkam,
Chennal - 600014 Emai): ro.moefcecf@pov,in ;Ph: 04428222041, Fax: 28252536

F.No. DP/12.1/2016-17/ROSEZ/Mon. SEIAA &DEIAA lms&*
f&eie/ Dated, the 12t September, 2017

i of Principal Sccretary to Government of Andhra Pradesh,
Department of Environment, Forest, Science and Technology,
4th Block, Grotind Floor, Room No:187, AP Secretariat Office,
Velagapudi, Amaravati, Guntor District, Andhra Pradesh
Phone: 0863-2444438, E-mail: sples_efst@ap.gov.in

ub: Involving the concerned Departments of State and UTs in monitoring the Environmental and CRZ Clearnces
- issued 10 the Projects by respective SELAAs and DEJAAS —reg.

: It is observed that the environmental clearances accorded by the SEIAA and DEIAA in Andhra Pradesh
running into thousands now. It is observed that the SEIAA and DEIAA while according ECs stipulate that
egional Office of MoEFCC located at Chennai shall monitor compliance of stipulated conditions. 1t has become

lly impossible now for the Regional Office to monitor the same on its own other than monitori

: ng on random
)aSis.

. In lhi.s regard, the following may please be noted:

Kindly refer 1o the leticr written by the then Secretary, MoEF& CC during the year 2014 (copy enclosed for
dy reference - Annexure-1) saying that the Stale Govemments 1o put in place monitoring mechanism cither

rough Pollution Control Boards or other State agencics and the Regional Office would carry out random
monitoring only,

s per the Orders by the Government of Meghaluya issued vide notification No. ENV.4/2000/Vol-171116 dated
20™ Avgust, 2014, the Goverrment of Meghelaya notified that the Meghelaya Pollution Conrrol Board
Shillong as the Monitoring Agency to monitor compliance with the torms ond conditions of Environmental
 Clearance(s) granted by the States/ UTs Environment Impact Assessment Authority (SEIAA), with immediate

. effect. (Annexure-11)

The SEIAA, Kamataka issues EC 10 the projects containing one of the following General Conditions:
Officials from the Depariment of Environment and Eeology, Bengaluru / APCCF, Regional Office of MOEF,
 Bengoluru who would be monitoring the implementation of Environmental Safeguards should be given full
- eooperation, Jocilities ond docnmcm.!‘fcfam by the project proponents during their inspection...(Annexure-111)

.

! ; ” ; Scanned with CamScanner



Fo }

3. Trerefore, you are requested 1o identify suitable agency or agencies for your Stste and direct the SEIAA and
DEIAA in your State 1o subslitute the sentence “the Regional Office of the Ministry located a1 Chennai shall monitor
compiiance of the stipulated conditions” with “The SEIAA and DEIAA of Andhra Pradesh sholl monitor
compliance of the stipudaied conditions through the specified local authorities of Andhra Prodesh” while issuing

Environmental and /CRZ clearances.

. ; Yours faithfully,
Encl: As above. o Sk T ' 3‘

=, | i s (Dr.M.R.G.Reddy)
: _ . ~ Additional PCCF (Central)

Copt to; Assistant Secretary, In-charge of Special Secretary, Environment, Forests, Science & Technology
Depantment, Govemnment of Andhra Pradesh & in-charge Member Secretary of SEIAA, Velagapudi,
Amaravati, Guntur District,A.P. E-mail; ajanabah:@gm_ai‘__’lw; Mﬂbﬁc&:mﬂ3$ 188426/ 0?032 318685,

v
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Annexure- V

Item No.8:-

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Execution Application No.04 of 2023 (SZ) in
Original Application No.187 of 2021 (SZ)

IN THE MATTER OF:

Nagendrakumar,
Guntur District, Andhra Pradesh
— ...Applicant(s)

Versus

&

Govt. of India, &

Rep. by its Secretary

MoEF&CC, New Dethi & Ors. 5
“w d o= i ..Respondent(s)

Date of hearing: 02082023 Ga

CORAM;
HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Ritwick Dutta along with
Mr. G. Stanly Hebzon Singh.

For Respondent(s): Mrs. Madhuri Donti Reddy for R2 to R18.
Mr. N. Sreedhar Reddy for R19 & R20.
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ORDER

Today, the learned counsel Mr. N. Sreedhar Reddy entered
appearance on behalf of Respondents No.19 and 20.

After the Judgment was passed by us on 23.03.2023, the SEIAA -
Andhra Pradesh issued a stop notice to all the sand reaches,
wherein 110 Nos. of EC orders were issued in the State of Andhra
Pradesh. The relevant portion of the order of the SEIAA -
Andhra Pradesh reads as follows:-

“Further this direction is also applicable to all sand
mining actlvmes for which ECs xs.g;ued under semi-
mechamzed mining even if it is not Ilsted;élgm the above
Armexure

As the E-foiject' Proponent (M/s. Jai Prakash""Pé)wer Ventures
anted) was a party before us, 2 spec1flc,§top order was issued

on 27. 04 2023 by the SEIAA Andhra Pradesh

The Iearned counsel appearmg for Respomients No.19 and 20
(M/s. Jai Prakash Power Ventures: lelted) would state that after
the receipt of the said notice from the SEIAA - Andhra Pradesh,
they have stopped the mining in these reaches. Besides, it was
stated that as the monsoon commenced, nobody could do the

mining.

The learned counsel further states that the mining activities were
stopped pursuant to our order only in the Listed 1 - 18 ECs and
amended ECs granted and not for the other 110 reaches, as listed
by the SEIAA - Andhra Pradesh. The said statement is denied
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10.

and disputed by the applicant’s counsel stating that even during

the rainy season, machines were deployed for mining.

To evidence the same, he has furnished photographs with
longitude and latitude details. If it is found that the Project
Proponent has disobeyed the order of this Tribunal by misreading

the order, it is at their own risk and peril.

In the meanwhile, the Project Proponent has also moved the
Hon’ble Supreme Court in Civil Appeal Nos.4091 - 4093 of 2023
(Jaiprakash Power Ventures Limited & Anr. Vs. Nagendra
Kumar &Ors.)g,_f,. =L

The Hon ble Supreme Court. by . order dated 14.07.2023 had
granted the stay of operation of Clause (7) of the 1mpugned order
and made 1t clear that the immediate mterlm relief granted is
subject to the cond1t10n of comphance of Clatise (2) of the
operatlve part of the 1mpugned order. Clause (2) has specifically
stated that all operatlon should be stopped forthw1th and the
project proponents may be dn'ected by the SEIAA to obtain a
fresh EC before proceedmg further V

In this regard, we direct the SEIAA - Andhra Pradesh to file a
report whether after their stop notice which was issued on
27.04.2023, either the Respondents No.19 & 20 herein or any other
project proponent was carrying on the mining activity in

disobedience of the order.

Let the Project Proponent (Respondents No.19 & 20) also file their
detailed report in this regard.
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11. We once again make it very clear that unless otherwise fresh EC
is obtained by the Project Proponents from the SEIAA - Andhra

Pradesh, mining operations cannot be proceeded with.

12. Post the matter on 01.09.2023.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

_ Sd/-
Dr. Satyagopal Korlapati, EM

E.A. No.04/2023 (SZ) in
0.A. No.187/2021(SZ)
02nd August 2023. Mn.

s

H&
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